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- NOTES THE REGISTRY 	- 	 ORDERS OF THE TRIBUNAL 

c 

& 

0 

to 	 0 	2. 

- 	 - 

04 

iL _Qz.aL.132Q.Q. 
It is subnitted by the learned counsel that 

the petitioner has in the meantime passel away sOne-

time in April, 1999. His legal heirs have not been 

substituted. This O.A. is therefore, abated and 

disposed of accordir1y. 

This order has been passel after hearing 

Shri A.Rath, learned counsel for the petitioner arid 

Shrj. U.B.MOhapatra, learned Addl.Standing Counsel 

for the respondents. 
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